NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

Application No.117 & 17 Ors./(MAH)/2017

CORAM: Present: SHRI M. K. SHRAWAT
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 01.08.2017
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NAME OF THE PARTIES: M/s. Jyot-structurestimited.

SECTION OF THE COMPANIES ACT: 73(4) of the Companies Act, 2013.
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ORDER
15. Application 117 & 17 Others/73(4)/NCLT/MB/MAH/2017
Manager of the Respondent firm is present.
2. Learned Representative of the Applicants is present. Some of the Depositors

are also present.

3. The Manager present from the side of Respondent sought adjournment for
making submission on the arrangement of repayment to the Depositors.

4, Adjournment granted subject to payment of cost of ¥ 20,000/- (as ¥ 10,000/-
for today’s hearing and ¥ 10,000/- for the next date of hearing) to each of the
persons present and also to 17 persons/depositors represented by Mr. Nayan
Shah today, to be paid on before 22.08.2017.

4, Matter is adjourned to 22.08.2017 at 2.30 p.m.

Sd/-
M.K. Shrawat
Member (Judicial)
Dated : 01.08.2017.
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